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open Court - - -
CENTRAL ADMINISTRATIVE TRI BUNAL 

ALIAHAB?\D BENCH 
ALIAHAeAD 

*~** 

Origina l Applicati on No . 51 6 o f 1 997 

Da ted : Th i s the 08th day of October. 2 00 3 

HO N. BLE MR . JUS rICE R .R .K . rRIV ..C:DI , v . c . 

HON ' BL.t:. MR . D • !~ • :'I \."/1\KI , ,-1£!'1B£R- ( J\ ) 

t·1a dan Go pa l Sha r ma P . No . 69 56891, 
aged atx::>ut 56 years S/o l ate Shri 
K . r.. . Sharma R/o 18/4 , Ra n a Prata p 
Co lony, Near ~ardar .>olic1..; Station. 
Ag r a • 

----Appl t .::ant . 

( By Advvcate : Shri Rake sh Ve r ma ) 

II VERS U S I I 

1- Uni on of India through Secretary, 
Ministry of Def e nce , New De lh i. 

2 - The Director Gene r a l Of o r dnance 
Services ( OS- BC ) , :-taster Ge nera l 
of Ordnan~e Branch , Army Headq uarters , 
D . H .Q . Po s t Office , Ne\·I Delhi - 110 011. 

3- officer-in-Charg ~ . AO~ ( Records ), 
Pos t 3ox ~o . 3 , Tri~ul~ herry Pos t , 
Secunder abad - 500 0 1 5 . 

4- The Com-nandant, Central ordnance 
Depot , .bi.g r a . 

-----Respondents . 

( By Advocate : Shri A . t1ohil ey ) 

OR D.;R ( ORA L) - - - - -
By Hon . t1r. J us tice R . R. K . Tr ived i, v .c . -

"'e have hea r d Shri R . Verma , l earned counse l f or 

, 
the a pplicant and Shri p . Ma thur , holding brief of Sh ri 

!\. .Mohiley, l ea rned counse l for the res?Jndent.s . 

2- By thi s o . A . , unde r section 1 9 of Administr:ittve 

: ribunal s A:::: t: 1985 , a_Jpl i cant has pr a yed for a d ire ction 
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I I 2 I I 

to r e fix the seniorii:.y of th e applica nt a s Senior S t.ore 

Ke e p2r from the date o f ini t i a l app) intment a s Ci vil i an 

School Mas t e r in t h.: s a me pay scale i.e . with e ffect f r om 

17- 02-1964 . Thi s ques tion ha s a l r ead y bee n cons i dered by the 

H~n ' ble Supre me Court in S . L. ~ . No . 6276/9 5 . rhe Hon ' b l e 

S upre me Court whil e d i s p:>s ing of the s .L.P. by order da ted 

02 -11-19 9 5 passed t he f ':> ll owi ng order • • 

" In vie \·J o f t he a b:>ve pos iti .:> n a nd t h e fa ct 

t hat the q ue s tion raised by the pe titione r 

f or ad jU\iica t i o n o n merit ·.·~uld r equire 

prod uction of a ddi t i o nal e viden c e by the 

parti es , it i s not a ppr o pria t e c.ha t the same 

be gone into in c.he firs t ins tance in these 

proceed i ng s in the S . L . P . afte r im9l eading 

t h e pe t~~ione~s as parti es in this . list~when 

t he r e spondenc.s d i d no t choose to implead 

the m Ln the OA filed b y them in the Tribunal. 

The matte r i s l e ft for a d judica tion on merit 

in the manner 1lnd ica ted a rove . " 

In pllr sua nc e of the afores a i d obs er 1ation OA No . 2317/95 wa s 

fil ed befor e Principal Be nch of this Tribuna l . The Principal 

Be nch passe . the order on 08- 07 -1996 and declared that the 

civilian school master '"ho \'le re r edeployed as St.or e Keepers 

are noc. entitl ed to count their past services as CSMS for 

seniority in the g r ade of senior Stor e Keepe r . This netter 

has been dec ided finally . The order of the Principal Bench 
.... \ _, 

' has been uphel d by I-Ion ' bl e supr eme Court as the s . L. P !f> 1ia ~ 

filed against the o r der were dismi s sed on 0 3-0 9-1996 and 

19- 05-1997. 
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3- I n the c i rcwns tances, the a pplicanc is not found 

enc.i tled fo r r e lief. Theo . A . i s accordingly dismissed 

\·Ii th no order as to costs . 

Member ( A ) Vi ce - Cha i rma n 

3r i j e sh/-


